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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD

OA,NO, 971/97 dt.7-8--97
Between

G. Ravi : : Applicant

and

1, Dist. Telecom Manager
Karimnagar Yistrict
Dept. of Telecom

Govt., of India,
Karimnagar

2, Sub Divnl. Officer(Telecom) -
Peddapally Sub Pivision

Karimnagar Dist, Respondents

b

P. Naveen Rao
Agdvocate

N.R. Devars,
Sr.CGSC

Counsel for the applicant

Counsel for the respondents

*”

CORAM

HON, MR. H. RAJENDRA PRASAD, MEMBER (ADMN. )
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Oa. 971 /97 dated :7-8<97

Judgement

Oral order (per Hon., Mr. H. Rajendra Prasad, Member (Admn)

Heard Mr, Phaniraj for Mr, P. Naveen Rao for the
applicant and Mr, N.R Devaraj, for the respon-
dents. -
1. The applicant claims to have worked for a total
number of 2000days from 1.10,1990 to August, 1997
which includes certain years when he worked for more than
240 days, 'According to the applicant, he is still
engaged on an intermittent basis at afound the same rate
of engagement as in the past. His grievance is that
grant of temporary status, followed by regulatisation of

service, which he thinks has become over due in his case,

|
has not so far been granted despite the representation . ..|f

submitted by him on 09/=-8- 96 {Anrnexure-4). The respon-
dents are directed to examine Annexurga-#. if submi“t.‘ted
and received, and take a suitable decision in the matter,
If the 8aid ennexure is not traceablerin the respondents®
office for any reason, the facts as contained- in the
present OA, together with the annexurc.fs. shall form the
basig for such examination by the msbondents. (A copy of
the OA will accordingly be forwarded to the respondents),
A sultable decision ﬁz&y be taken in the light of the
existing scheme/rules and communicated to the applicant
within 60 days from the date of receipt of copy of this

order,

i
i

2. Thus the OA is disposed of at the admission tage.

Tosel

Member{Xdmn, )
. Dt. 7 August 97 o
sk Dictated in Open Court ‘ W’lﬁ“ L
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0.A.971/97 .

To

1. The

Dist.l¢lecom Manager,

Karimnagar Dist. Dept.of Telég m,
Govt.of India, Karimnagar.

2« The

Sub Divisional Officer{(Telecom)

Peddapably Sub Division, Karimnagar [LOist.

3. One
4, Cne
5. One
6. One

7. One

pvm

copy to Mr,.P.Naveen RaO, Advocate, CAT.Hyd.

copy to Mr.N,K.Devraj, Sr.CGSC.CAT.Hyd.
copy to HHRP,M.{A) CAT.Hyd.

copy to D.R.(A) CAT,Hyd.

Spare copye. -
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TYPEL BY CUECKEL BY

COMPAREL BY APPROVED BY
|
IN Th: CENTRAL ADIINISTRZTIVE TRIBUNAL
HYLERABLL BENCH AT HYLDERABAD

THE HOW'BLE MR.JUSTT

VIGE~CHAIRMAN

a ' '
THE HOW'BLE MR.H. RIENDRZ, PRASAD:M( ) :
Dateds ”2 -8B 1097
. : |
ORBER/JUDGMENT
Modo/RoBL/Cohallo, T
in |
Galeilc, ' s
A a7 o
T.a.No. {(Wep. )
.-j N
Admitted and Interim directions
Issued. '
}
Allowed
Disposed of with directions :
— : T et AT
Dismissed. . “ s aredive TribUNG!
' Cenyol AdministraBve
Dispissed as withdrawn ﬁw,D&S?kTCH
Dispissecd for default, . .
G red/Re jecte o, '
iy /RE - | AT grafis H
T = : T
No forder as to costs. v pABAD Y
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